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In the Jharkhand High Court

Case No : C.W.J.C No. 2331 of 1996 (R)

Anil Kumar APPELLANT

Vs

State of Bihar (Now Jharkhand) and Others RESPONDENT

Date of Decision : 24-11-2005

Acts Referred:

Citation : (2006) 1 JCR 261

Hon'ble Judges : R.K. Merathia, J

Bench : Single Bench

Advocate : A.K. Mehta, D.K. Dubey, for the Appellant; P. Modi, for the 
Respondent

Judgement

R.K. Merathia, J.—Heard the parties.

2. Mr. Dubey, learned Counsel appearing for the petitioner, Mr. Modi, appearing
for the State-respondents and Mr. Mehta, appearing for the University-
respondents submitted that this case is now covered by the judgment rendered
by the Hon''ble Supreme Court in the case of State of Bihar and Others Vs. Bihar
Rajya M.S.E.S.K.K. Mahasangh and Others, and now t the University is to act as
per the said judgment of the Hon''ble Supreme Court.

3. Mr. Dubey submitted that petitioner''s name appears in Annexure-III and IV a
of the report submitted before the Supreme Court relating to Adarsh College at
Rajdhanwar (a constituent unit of Binowa Bhave University, Giridih) Mr. Modi
appearing for the State respondents and Mr. Mehta, appearing for the University
respondents submitted that it is to be seen by the University as to how to deal
with the case of the petitioner as per the said report, and it is to take a decision
in" accordance with the said judgment.

4. Mr. Dubey, appearing for the petitioner submitted that the time granted by the
Supreme Court for taking action has expired.

5. In the circumstances, regarding the petitioner, the University is directed to act
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as per the said judgment of the Hon''ble Supreme Court, if not already acted,
within two months from the date of the receipt/production of a copy of this order.

6. With these observations and directions, this writ petition stands disposed of.
No costs.
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